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(Open court ) 

CENTRAL AD11INISTRATIVE TRmUNAL 

ALLl\HABAD BENCH . ALLAHABAD -
Alla habad this the 12th day of July. 2001. 

CORAM :- Hon Ib l e !1r . s . Dayu l. Member- A . 
-

Hon ' b l e t1r . s . K. I . Naqvi. tember - J . 

orginal Appl icati on No . • .a&Q/.4U.UJ.. 

Di a ry No . 2807 /200 1 

Cha ndra Sh e khar Sharma. S/o Sri S . L . Sharma 

R/o House ~io . 10/ 79/F- 4 . Kakarmatta . "larana s i • 

••••••• App licant 

counsel f or the applicant :- Sri Ga nga Prasad 

V r: R S U S 
• ------

... 

l. Union of India thro ugh the secret C\ r y • . ·1/o Rail -vray . 

iTe\·/ Del hi . 

2. General '·ianager . l.Jorthe rn Ra ilway . Bar o da Hous e , 

Ne v1 De l h i . 

3 . Divisi o na l Ra i l \1ay Manager, Mora dabad Division,, 

Northe rn Ra il\'1ay , Mor adabad . 

4 . Chairma n , Rail way Recruitment Baard, Alla h abad. 

5 . Chief i lt.!dica l ~:uperintencl....:nt, Railway Hosp ital , 

~1oradabad • 

• •••••• Responde nts 

coun sel for the r esp:>ndent s :- Sri A . K . Gaur. 

0 R D E R (Oral) - - - - -
( By Ho n ' b l e fir . s . Dayal. Member- A . ) 

This appl i ca tio n has been filed for dir e ction t o 

~pondents t o i ssue appointment l ette r for the po s t of 
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Phy s iother api s t in Northe rn Ra ilway a nd t o pay salary 

for each months to t he applicant as a nd \'The n fal l s d ue . 

2 . The ca se of the appl ica nt is tha t he applied for 

thu post of Physioth erapi st in r espon se to advertisement 

for the said post . and appea r ed in the writte n 

examination on 17 . 04 . 1994 . He v1as called for intervie\'1 

o n 30 . 09 . 1994 and \'la s decla red successful for appointment 

on the post of Phys iother apist . His name \·Ta s recommended 

for the po st in r1ora dabad Division of ?-Torther n Rail i .. 1ay 

a nd Diesel Locomotive \·lorkes , Varanasi by the Chairman, 

Ra il'\·Jay Recr uitment Board, Al l a hab ad . Learned counsel f ar 

appl i c a nt has submitted that appoint ment l etter has not 
""'~ t)...K ~ 

been issued despite ~severa l l etter 3 ha v e been v1ritten . 

Applicant fi l ed repre sent a t ions ot . 27 . 03 . 1995, 21.10 . 1935 , . 

07 . 10 . 1996 , 06 . 10 .1997, 05 . 10 . 1998 , 30 . 11 . 1995 , 01 . 01 . 2000 

a nd 09 . 01 . 2001 . 

3 . t·/e hav e heard tre arguments of Sri Ganga Prasad , 

l ea rned counsel for the applicant and Sri A. K. Gaur , 

l earned counsel for the r espondents • 

4 . Applicant has made his first r epresentation o n 

27 . 03 . 1995 seeking appointment l ette r for the said po s t 

from D. R. t1, Mor adabad . As per the provi s i ons o f section- 21 , 

1 ( b ), the applica tion has tobe filed within a period o f 

one year from the date of expiry of the period of s ix 

months . It ca n be admitted after the said period only 
• 

if the applicant sati sfies that he ha.8 s uff icie nt cause 

for not making the application within period of limita tion . 

s . Learned counsel for a ppl ica nt has filed delay 

condonation application in ,.,hich he has st a ted that 

despit e a numbe r of r epr esentations re spondent s fail to 

i ssue l e tter of a ppo intment . Since the last r epr esentation 
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\1a s filed on 09 . 0 1 . 2 00 1 , this applica tion should be 

, treat e d vrithin t ime . 

6 .. Th e matter of r ec urri ng ca u se of action a n c1 

limita tio n by f iling r epr esentations \ver e consider ecl in 
l'Mo .$C.C ~a-b. P,,,J-1J:, 5o i,_ 

case of s . s . Rathor e Vs . TJ . O . I & Ors . and it ,.,a 3 hel d 
~ r.t.-..J. .\,.- J A 

that representation~ do no t ~~the cause of action . 

He . therefore . hol d that the applicatio n i s barred by 

l imitatio n a nd dismi s s ed the applicatio n o n the 

same g r o und . 

7 . The r e sha l l b e no order as to cos t s . 

l·1e 

/Ana nd/ 


